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FINAL ORDER NO. - 70194 / 2021 

DATE OF HEARING : 04 August, 2021 
DATE OF DECISION : 04 August, 2021 

 
ANIL CHOUDHARY: 

 

 The learned counsel for the appellant mentions that the 

appellant Ajay Kumar Saxena s/o Shiya Ram Saxena have 

expired on 21 August, 2020. Further he also enclosed a copy of 

death certificate of Nagar Palika Parisad, Kasganj. 

2. Accordingly this appeal abates thus the appeal is 

disposed of as abated. Stay application is also disposed of as 

infructuous. 

 

(Dictated and pronounced in open court) 

 

 (ANIL CHOUDHARY) 
MEMBER (JUDICIAL) 

  
 

(P.ANJANI KUMAR) 
Member (Technical) 
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HON’BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL) 

HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL)


